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at Durgapur will be increased
from 8.1 million ingot tonnes to
0.3 million ingot tonnes. A pro-
ject report for the expansion is
being commissioned.”

12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

EvicTION OF GOVERNMENT EMPLOYEES AT
PoORT BLAIR AND OR REST OF LEADERS

Shri S. M. Banerjee (Kanpur): Sir,
I call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I re-
quest that he may make a statement
thercon:

“Eviction of Government em-
ployees at Port Blair and arrest
of leaders.”

1 may add that my notice mentioned
about the hunger strike also by the
Jeaders.

* The Minister of Home Affairs (Shri
Y. B. Chavan): In order to take
action against ynauthorised occupation
of Government land, the Administra-
tion of Andamap Islands demolished
six and sealed off three unauthorised
structures between 19th  November
and 26th November 1966. Orders of
demolition ecte. were passed by the
Estate Officer of the Is'ands under the
provisions of Public Premises (Evic-
tion of Unauthoriserd Occupants) Act,
1958. 8 families were affected and
they found for themselves alternative
shelter. No other Government em-
ployees has been evicted. This ac-
tion led to agitation and 114 persons
including Shri P. K. S, Prasad Presi-
dent, Non-Gazettng Officers Associa-
tion, have been arrested under various
sections  of I.P.C. and Cr.
P. Code etc.

Shri S. M. Banerjee: From the
statement it appears that all those
who had been evicted are Govern-
ment emnloyees and 114 persons in-
cluding Shri Prasad, President, Non-
Gazetted officers assoclation have been
arrested under varfous sections. We
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do not know what the sections
are. I have received a telegram yes-
terday: Prasad’s life in danger. He
has been in jail and he s continuing
the hunger strike against unauthoris-
ed eviction of the authorised persons.
The telegram says: prasad’s life in
danger: administration forcibly arrest-
ed all leaders of Government em-
ployces. So, the leaders of Govern-
ment employees huve becn arrested
and he is fasting for the fourth day.
It says: pray cxpedite intervention.
I would like to know whether Mr.
Prasad and others who had been
arrested had been released and
whether it is a fact that the commis-
sioncr has taken advantage of isolation
of the island and let in a reign of
terror and all the Government c¢m-
ployees have been terrorised so as not
to make them join this movement.

Mr Speaker: Not so many qucstions.

Shri S. M. Banerjee: Wc cxpected
a better statement, Sir. 1 would like
to know 'whether he has heen re-
leased.

Shri Y. B. Chavan: 1 could give
only the facts that T have got at this
stage from the administration of the
Andamans. 1 have placed it before
the. hon, Members. The question of
certain unauthorised occupation raises
the question of accommodation for
some people and 1 know that this
question will have to be looked into
with some sympathy, But what is
happening, there is some sort of a
politica! agitation and T am told that
there is some sort of a satyagraba and
so some people have been arrestrd for
encroachment of certain areas and
four or five persons are arrested under
section 309, Pessibly they started some
fast, etc. in the different places. Thal
seems to be the reason.

Shri S. M. Banerjee: Why not send
an officer from the Home Ministry?
The whole of Port Blair iz ablaze.

Shri Y. B. Chavan: Nothing. is ab-
laze there. -

Shri Umanath (Pudukkottai):
From a statement by a represen-
tative in the council, it appears that the
chief commissioner: said let all die;
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(Shri Umanath)
am permanesi and at the most 1 may
be transferred, they can do nothing
more. On former occasions also when
some sort of a struggle was there, the
commissioner is reported to have said:
I am fond of hcaring the police firing
sounds. In view of all this, does the
Home Minister propose to call the
administrator here and discuss with
him the situation and advise him to
give maximum normal facilities of
negotiations and sympathetic  consi-
deration? If not, do the Govern-
ment propose to recall that officer and
replace him with another officer? It
is an jsland, cut of from the other
places.

Shri Y. B. Chavan: I can certanly
assure this hon. House that as far as
human lives and human problems are
concerned, they will be considered
svmpathetically. There is no doubt
about it. I can assure them. But apart
from that, as regards other allegations,
T cannot express my views unless I
know the facts.

Shri Umarnath: It is from a repre-
sentative member of the council.

Shri Indrajit Gupta (Calcutta South
West): From the statement I think it
is possible to infer why this agitation
or whatever it is has taken place, be-
cause the statement says three families
wcre evicted. That itself is rather
peculiar because the number of struct-
ures demolished is nine. It says,
“demolished six and sealed off three
structures.” Anyway, these three
families were affected and they found
for themselves alternative shelter.
That means, 1 want to know whetler
it is a fact that even when the peopie
the families are being chucked out is
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it not the responsibility of *he ad-
ministration to provid: them with
alternative shelter before they are

evicted. Even that responsibility has
not heen undertaken. It is clear troin
this. So, may 1 know (a) whether a
stop will be put to further demolition
nf structures und this  kind of crue!
eviction and (b) whether the people
who are justifiably agitated agaiast
this would be releaseq instead of being
Jocked up?
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Shri Y. B. Chavan: I should like
to correct one thing. The statement
that was circulated possibly does not
show the correction that I read. It it
not three families; it is cight families
who are evicted. That answers the
fiest puit of the quesiion. I got ‘a::
information just beforc I walked in
here.
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As far as the problem is concern-
ed, we fouind that there was cesioin’
a large number of cases of unauthoris-
ed occupation. And so in 1965 they
had taken a decision to regularise cer-
tain unauthorised occupation before
1961. It seems to be a continuous pro-
cess. There is a shortage of land
available in the municipal area, be-
cause, when there is shortage, normal-
ly such questions do arise. Before
evicting certain types of persons the
question of alternative accommodation
will have to be considered, and that is
a human problem. I said we will con-
sider it sympathetically.

Shrimati Renu Chakravartty (Bar-
rackpore): Andamans is very far
away and all our information is that
the Chief Commissioner and many of
the officers over there feel that they
are real jagirdars who can say and do
whatever they like, because the Cen-
tral Government or any other autho-
rity is not therc. And that is why the
Cuief Comviriicner is like thac o
our telegram they say that hundreds
of innncent jublic are arrested wnd
women and children are thrown out
of their homes and there is hunger-
strike inside the Andaman cellular jail.
There seems to be quite an agitation
over there, I would therefore like to
know why the Chief Commissioner has
insistca on rcfusing to meet them ~rto
negotiate with them and deal with it
as a human problem, as you yourself
have iaid an?! whether you will -
truct the Chief Commissionér more
djately to st.rt negotiahtions, becuit
the Centra] Government has given no
quarters to those employees and it is
a place where we should give the
greatest amount of sympathy. You
have to look into it personally.
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Shri Y. B. Chavan: As I said, as far
the human problem is concerned, I
will certainly look into it. It is my
duty to look into it and I shall do it.

Shri P. R. Chakraverti (Dhanbad):
Keeping in view the fact that the
image of Andaman and Nicobar has
never been fair, will the Government
advise the local administration or
authority to deal with this problem
more judiciously and carefully?

Shri Y. B. Chavan: Yes Sir.
=t fasaa mogm  (AemgT)

A3 ot AFAY qEET T L a7 H
wE awafEt F faemaa #@w
i & fowwar ¥ Sveew ooy
awer faut & oud wfea e g fE
qIY T F AW T Foay &7 fomr & A
& ag s avgar g fo o gw A A
qFET F1 g Fear T fomr & A ww
I @iz T W Asgr 77 owT §
AR I F qYAW § GIHIT & AT
sfafar  ?

Shri Y. B. Chavan: If I understood
the hon. Member correctly, he wants
to know whether they were evicted
from the huts that they had built up
there without any authority. They
have been evicted from that place. My
first information was that they had
made some arrangement of their own
for alternative accommodation. That
is the information I have got at the
present moment.

Shri Dinen Bhattacharya (Seram-
pore): As a large number of East
Pakistan refugees have been sent to
Andamans for resettlement, this situ-
ation has caused serious agitation and
concern in West Bengal also because
the evicted persons are mostly from
East Pakistan. Not only there is a
reign of terror there, but the system
of land distribution and fixation of
rent is almost a chaos. Taking ad-
vantage of the position, the authori-
ties entrusted with the task of col-
lecting revenues are doing it accord-
ing to their sweet will, almost fleecing
the people, which has also caused an
agitation there.
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Shri Y. B, Chavan: 1 do not think
the question of any refugees from
East Pakistan as such is involved in
this. 1 tried to looks into the size of
this problem. I am told the present
number of unauthorised occupants is
less than 100; it is not such a huge
problem. But I certainly think there
is a problem about land distribution.
I will discuss this with the Chief
Commissioner who is likely to come to
Delhi this month.

Shri Vasudevan Nair (Ambala-
puzha): Besides the leader of the
NGO's association who are on hunger
strike in jail, we are told that 4000
employees are on fast from Tuesday
onwards. Does he have any informa-
tion about this and will hn imme-
diately send some of his emissaries
to Andamans if necessary ond settle
it with the employees?

Shri Y. B. Chavan: ] have not got
any particular report about the fast. I
am in constant communication with
the Chief Commissioney about this.

Shri H. N, Mukherjee (Calcutta Cen-
tral): In view of the fact that Gov-
ernment employees particularly in a
very isolated region like Andamans
are not very likely to take recourse to
the kind of action which they have
been compelled to take and in view
of the comparatively sympathetic atti-
tude which the Minister is showing
now, may I know how is that in spite
of the communication exisisting bet-
ween Delhi and Port Balair, the Chief
Commissioner has been permitted to
see that the position has been aggra-
vated to the extent of hunger strike
taking place for a long period and a
big agritation by Government emplo-
vees taking place outside the prison
gates? May I know whether the Minis-
ter will try to correct the situation in
as quick a time as possible?

Shri ¥. B. Chavan: I do not know
who precipitated the matter. The laad-
ers of the NGO Karmacharis also
might have precipitateq it. I do not
know.

Shri Umanath: Demolition was thee
provocation,
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Shri Y. B. Chavan: Unauthorised
occupation was the provocation.

Shri Nambiar, (Tiruchirapalli): The
Home Minister is new to the minis-
try, but the Andaman affair is an old
one. We have repeatedly raised this
issue on the floor of the House. Why
is it that the Home Minister did not
take proper care to see that this pro-
blem is solved earlier? He could have
collected the entire material and pre-
sented it before the House today, be-
cause the question has been placed be-
fore him many days earlier. May I
know what imunediate steps he would
take to remove that Chief Commissio-
ner against whom we have raised
several issucs earlier? The Lok Sabha
record will prove that. Removing zn
officer iy o small matter. Will he do
it?

Mr. Speaker: The removal of the
officer is not to be decided here now.

Shri Y B. Chavan: There is no
question of removal of the Chief Com-
missioner.  We cannot hang a person
for no fault of his.

Shri Nambiar: You can recall him.

Shri Y. B. Chavan: There is no
question of recalling. It is true the
question is old and I am new. There-
fore, I am applying my fresh outlook
on it. That is an advantage. I will
certainly look into the problem sym-
pathetically, but 1 cannot say the en-
tire blame can be laid on the Chief
Commissioner.

Dr. Saradish Roy (Katwa’: In view
of the fact that 114 Government em-
ployees have been arrested and there
is much discontent, may I know
whether the Government would consi-
der the question of release of these
arrested employees?

Shri Y. B. Chavan: They have been
arrested under certain sections, etc.
1 cannot give any such assurance
strajightaway.

T 0TI WA & farm (g )
T FIA ¥ A T XY 9AY AGA T
. wrq A s ¥ 1 AR AT R W
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41 g T o At foem 1w wng qw
F guF 1 goqE &7 wits &1 &
=% qger ferar 34

TR WEAW : TET qIET |

12.21 hrs.
PAPERS LAID ON THE TABLE

ORDER  UNPER INDUSTRIES (DEVELOP-
MENT AND REGULATION) AcT

The Minister of State in the Minis-
try of Industry (Shri Bibudhendra
Misra): On behalf of Shri D. Sanji-
vayya, I beg to lay on the Table a
copy of Order Published ih Notifica-
tion No. S.0. 2001 in Gazette of India
dated the 30th June, 1966, under sub-
gection (2) of section 18A of the In-
dustries (Development and Regula-
tion) Act, 1951, [Placed in Library
Se¢ No. LT-7489/66].

ANNUAL  REPORT OF MINERALS AND
MEeTALS TRADING CORPORATION OF
INDIA

Shri Manubhai Shah: I Leg to lay
on the Table:

(1) (i) A copy of the Annua] Re-
port of the Minerals and
Metals Trading Corporation of
India, Limited, New Delhi, for
the year 1965-66 along with
the Audited Accountg and the
comments of the Comptroller
and Auditor General thereon.
under sub-section (1) of sec-
uon 619A of the Companies
Act, 1956,

(ii) Review by the Govern-
ment on the working of the
above Company. [Placed in
Library. See No. LT-7490/
66].

(2) A copy of Notification No.
S. 0. 3522 published in Gazette
of India dated the 21st Nov-
ember. 1966 issued under sec-





